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CENTRAL ADMINISTHRATIVE TRIBUNAL
JGDHPUR BENCH; 30PDHPUR,

Origin §£%§3§§§§Lﬁii%ﬁ No. 7372003

Date of Decision:27.09.2004.
Hon'bie Mr. Kuldip b!ﬁgéﬁ; Vice Chairman.

How'ble Mr. 4 K Misra, Administrative Member.

»\ & =y
T mawar?ﬁ@ Patel, Sfo Shri Vena Ram Palel, aged 27 vears,
» resident of Near Mahadevii :mpéei Luni, Dist, Jodhpur.

Mr. R, Soni: Counsel for the applicant,

Yeirsus

1. Unien of India, mrf;suﬂh the Defance Secretary,
Government of Indis, New Delhi

Commandant, Ammunition Depot, Dehu Hoad, 412 101
{Maharashtra)}
Farsannel Offic
Dehu Read, {(Mah

P

fnd

ar {Civilian), Ammunition Depot,
arashira)

Mr. Kuldeep Mathur: Counsel for the respondents.

ORDER

. Por pr, Kuldip Singh, Yice Chalrmian,

The applicant has filed this O.A under Sec. 19 of the
Administrative Tripunal Act, 1985, in which he has challenged
the order dated 14.06.Z200Z2{Annex. ALY, vide which he has

been informed that his case for employment in relaxation to the

normal rules was considered by the Board of Officers in the
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" been discriminatad,

%

not find its piace in the merit in the face of more desarving cases

number of vacancies, o

2. The facts, which are not in dispute, are that the applicant’s

Vena Ram Patel, was working under the

o died in harness, The

3 In the grounds o challenge the impugned order, tha

applicant aileged that his case for compassionate ﬂ;:spnmﬂ ent
has been rejected in an arbitrary and illegal manner and he has

wnich is vielative of Art. 14 and 16 of the

]

it is alzo pieaded that for the purpose of

ving compassio appeintment, a candidate is not reguired

to compeate and stand high in the merit, nor the application can

be rejected on the grounds that the applicant’s name does not

find place in the merit. It was further pleadad that tha case of

the applicant cannot be rejected for want of vacancies, Thus it is

prayed ihat the impugned order be quashed sand the

respondants be aa;ea’fc‘d to give appointment to the applicant on

agzionats
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4, The respondents have contested the case by filing a
detailed reply, In the reply, it is pleaded that the grant of
appointment on compassionate grounds ie regulated by the
policy, issuad hy the E‘.JCJPT‘ and the object of providing
compassionate appointment  to the depsndants of Defence
! Personnel is bhased on various judgements of the Hon'ble

Suprema Court. The raspondents have further pleaded that as
& . p ber the policy a 5 % limit of vacancies which arise in particular

v year under Dxrert Recruitment quola has been fixed for the grant

e

[2Y I|

of compassionate appointiment. The learned counsel appearing

for the respondents submitted that the case of the applicant has

{"

heen considered four times and he has alzo supplied a copy of
the proceedings vide which the case of the applicant has been
considered finallv. He further averred that there were 22
eandidates including that of the applicant for consideration for
appointment on compassionate grounds.  As per the criteria

adoptad by the Board of Officars, who considerad the cases, the

Lo

applicant’s case stood at 5l No. 18, whereas only two vacancies
were available for appointment on compassionate grounds, The
first two candidates have been granted appointment and the
applicant being lowsar in merit, he could not be granted

appeintment an compassionate ground Iz and his case has bsan

rajectad

5. In reply to this, the learned counsel for the applicant

submitied that merits are not be seen at all for dependants of
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Ad guidelines which are issued based on the Apex Court
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the record of the proceedings,-which has been placed before us
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2
i

=
g?_;;
b
and depsndants of the deceased emp

e ..l.: -1 " H—u lrw o, By

b G s ok . - Ty = " "y

. = £ o by B 2w B
ot & S ], o L P i) ) E
L by o = [ W 4 — o
e A =B B T4 P TR

—— fnd

" - o3 , i . s 0 - Lo
b i OB @ o o W
L e o L 2 i = iy b
ke e - L. e =y R i & e

e o = Ch i3 - % o o = -

o K =< T &% T
) o] Ty hen i3k ey - -~
& A L8 mow "o = e
v_u.. Lk, g e .m.n.. I I . oy i o (i
Lok 1y ¥y oL JEom o B e e B

by the

orders passed

the

yith

rfere

L)

7

ik

reason  to

no



j(f rﬂ(ﬂ/

Part Il and il destroyed

in my presence cn \3,(:)\\(30 2 o3
under the supervision ol

gection officer ( as,pey

srder dated ... .f.l.@. 2t 2

LY ' /L/’,—?
Section officer (Recoyd! =5°° 22213

<L v 3

red

[4

-~



